
CENTRAL ADMINISTRATIVE TRIBUNAL
y, f' PRINCIPAL BENCH
''W O .A .NOS . 575/2000 , 608/2000 , 24/2000, 576/2000 (
/  577/2000. 578/2000. \

New Delhi, this the ^ ̂  day of January, 2001.

Hon'ble Shri Kuldip Singh, Member (J)
Hon'ble Shri S.A.T. Rizvi, Member (A)

OA-575/2000

1. Pritem Singh s/o Teja Singh;

2. Chancier Sheel s/o Lakhami Chander ;

3. I.D.Rana s/o Bharat Ram;

4. R.D.Sharma;

5. Rajinder Kaur d/o Dal jit Singh;

6. ■ Satwant Singh s/o Bachan Singh

7. Kulbir Singh s/o Kartar Singh;

8. Mukhtiar Singh s/o Lachhmn Singh;

9. Jaswinder Singh s/o Dalip Singh;

10. Amrik Singh s/o Labh Singh;

11. Sukhbir Singh s/o Mohinder Singh;

12. Bulzar Singh s/o Chura Ram;

13. Sarban Ram;

14. Harbhajan Singh s/o Sant Singh;

15. Harmail Singh s/o Basant Singh;

16. Balbir Singh s/o Bachan Singh;

17. Brahm Dass s/o GurbaK Ram;

18. N.S.Preet s/o Arjun Singh;

I
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2 1.

24 ,

26.

B.S.Bchhal s/o Babu Singh;

YoQEJsh Guleria s/o G.S.Guleria;

Gurdev Singh s/o Phambi;

B.M.Gaur s/o Om Parkash Sharma;

S.S.Rang s/o Nihan Singh;

Surjit Singh Mittar s/o Ram Partap;

Dhani Ram s/o Ragh Ram;

Lai Chand s/o Brij Lai;

Karam Chand s/o Sadhu Ram.

.App1icants

1 .

VERSUS

Union of India throuah
i-nruugn Lha 1 rman-cum-

Secretary, Telecom Commissioner, Ministr
"V of

Communicat ions
ofDepartment.

Te 1 ecommun i cat i on Sanr-h^h- dkion, banchaf Bhawan, 20, Ashoka

Road, New Delhi,

Rf incipal General

Section, Chandigarh,

Manager, Telephones

.Respondents



of' W

- 3-

OA - 608/2000

1. Paras Ram s/a Sh. Chatro Ram,

2. Qi.u'charan Sinqh S/'o Sh. Mohinder Sinqh

3. Ra.inish Bala w/o Sh. Vinod Kumar

4. Jaspal Sinqh a/o sh. Mohinder Sinqh

5. Pushpa Wati w/o Sh. Darshan Kumar

6. Deepak Chatrath s/o Sh. D.P. Chatrath

7. Mada.n La!l s/o Sh. Mansa Ram

9. G.S. Dhandi s/o Sh. Naranjan Singh

9. Saroi Ranji w/o Sh. Ooi Parkash

1'/. 9shv»iani Kumar s/o Sh. Tulsi Ram

11. Jasfjinder Sinqh s/o Sh. Arian Sinqh

12. Maresh K.umar s/o Sh. M.M. Qosain .

13. koonam Sanval D/o La.ipatrai '■

1'i. Soma WariKi. w/o Sh, Shai lender Sinqh

15. Ashwana Dhinara a/o Sh. K.L. Dhinqra

16. Harinder K aur w/o Sh. Sarav,jit Singh

17. Kartar Chand s/o Sh. Haro Ram

18. Amar Sinqh s/o Sh. Rawan Das

19. Sophoor Khan s/o Sh. Haaandeen

20. Harsh Lata w/o Sh. Ar'. ind Kapila

21. Reeva Khosla w/o Sh; Balbir Khoala

22. Roonam Grover w/o Sh. M.L. Qrover

23. Ra i Rar.i w/o' Sh. Subhaah Chander

24. Mee I am SKiarma w/o Sh. Ra.j Kumar Sharma

25. Rhetol ChanP s/o Sh. Dee Ra i

26. Chamaru F''am s/o Sh. Rulia Ram

.27. Sushma Joshi w/o Sh. Kamaliit Joshi

29
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28,

29,

30,

31 ,

34 ,

?5,

36 ,

37 ,

38.

39.

40.

41 .

42.

43 .

44.

43.

46.

47.

48.

Kanchan Kala w/o Sh. A.K. Kala 33

Loveleen w/o Sh. Kaahmair Chand ■

Qeeta hani w/a Sh. Pawan Kumar 3'~l . .

Kiran Bala w/o Sh. Jvoti Park.aah ;

Balbir Kaur w/o Sh. Tarlok Singh

.Inderiit Kaur w/o Sh. Amar Singh.

Kuldip Kaur w/o Sh; jarnail Si.nqh

Jasbir h.aur w/o Sh. Sewa Singh

Rekha OarQa w,'o Sh. San..jay Sharma

Balbir ■Chand s/oSh. Sarwan Ram

Gurnam bingh s/o Sh. Sarbinder Singh
Rajnisli Kumar b/o Sh.Sukh Ram

Madhu Gupta b/o Sh. Rakesh Gupta

Sushma Rani w/o Sh. Keshav Kumar

Shalinger Singh s/o Sh. Ramesh Mohan

Sushma w/o Sh. Satish Kumar

Surinder Kaur w/o Sh. Gurdial Singh

KanwalUt Sethi s/o Sh. Amrik Singh Sethi
■Anita Aaoarwal w/o Sh. M.L. AggarwaJ
Shiv Dass Rai s/o Sh. Jagan Nath Rax

Santoah Kumari w/o Sh.Jaqat Kumar Dutta

All working as Sr. T.Q.A. office of Principal
General Manager. Telecom, Chandigarh.

Ashol. fumar s/o Sh. Des Raj working as Sr.TOA. o/o
Chief General Manager,' Punjab Circle, Chandigarh.

VERSUS
. ..Applicants.

Union of India through Chairman-cum-Secretarv
Communication

Respondent.
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OA-24/2000

; Sukhminder Pal s/o Sh. Piare lill Lqe 40
^  I age 4U years"o-in, „ Se„.o. T.0.«. ...f

"re?leconi, Ludhiana.

Amarjxt Kaur working as Senior T.O.A. q/q
General Manager Telecom, Chandigarh.

Pajneesh (• umar, Senior T.Q A a/n r
o/o General Manager

Telecom, Chandigarh. :

Rakesh Kumar Sood, Senior TiO A o/n r
o/o General

Manager Telecom, Chandigarh. f'

Gupta Senior T.O A n/rf n•A. o/rf. General Manager
Telecom, Chandigarh. '

!•

|-, • ••Applicants
Versus

1. Union, of Indi. through Ch.i,
rman cum-Secretary, Telec

com

Commissioner, Miniatrv r '.  lni.tr, of Co«o,.,„t„tlo„. D.p.rtoont of
Telecommunication c:p.,o,.u r.. ",  Sanchar Bhawan, 20:, Ashoka Road, N«w
Delhi.. i'

i" - > .Respondent:



, . '>3

5 .

6 .

9 .
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OA-577/2000

TARA SINGH SON OF S itx o,S. JIT SINGH, O/o DET N/W BT
under GMM ,GNTD BT. Bha,thinda.

RANJIT SINGH SON OF Sw
■  SINGH, o/o DETM/W BT under GMM ,GNTD BT. Bhathinda.

■^URDEEP SINGH SON OR s. BHflGNRNT SINGH, 0/„ DET
BT under GMM ,gmtd BT. Bhathinda

•  R«T SHHRHR SON OR SH. nIUKH, rrh,
BT under GMM ,gmTD BT. Bhathinda

under GMM ,GMTD BT.

17";-" OTd ort ntN STGNN .BNTD ST. ShitNind,.
lOBflL SINGH SON OR S. BUTfl SINGH 0/ „r

'  DET M/W BTunder GMM ,GMTD BT. Bhathinda.
JASWIR SINGH SON OF S. Ranitt o
BT H I^JGH, O/o DET M/W
SATISH KUMAR SON OF SH PAcn,
M/W PT -^ABDHAN SINGH, o/o DETunder GMM ,GMTD BT. Bhathinda.
'"•■BISHANA DEVI W/G pl.

° SH. RflJiNDGR. goel,0/„ dET „/m „t
AMARJlf KAl IP iij/n S. SURINDER SINGH, O/o DET M/W BT

SUNITA GUPTA W/0 SH. ASHOK KUMAR 0/ n
f-UHAR, O/o DET M/W PT



24

25.

26.

(yPREM LATA II w/O sh. KISHOR, O/o det m/w bt
^'nder GMM ,6MTD BT. Bhathinda.

14. SATYA DEVIB W/0 SH. M i rnvA. ^
■^. SOYAL, O/o det M/W BT

under GMtl ,GMTD BT. Bh.thind.,
HftKPHUL,SINGH SKON OP SH. HBRPHUL SINGH,O/o DET
"/W BT under GUM ,gnTO BT. Bh.thinde.
PRISHBN LflL SON OF SH. NflDBN LflL, o/„ DET M/« BT
under GNM ,GHTD BT.Bhethlnd..
SURINDR KflUR N/o SH. RRJindceR HroNGR, O/e DET N/„
under GNn, GMTD, BT. Bh.thinde.
HARPAL SINGH SON OF SH TMnirTDSH. INDER SINGH, Q/o DET M/W
BT under GMM ,GMTD BT. Bhathinda.
VINOD KUMAR SON OF SH BRT7 , a,BRIJ lal, O/o det M/W BT
under GMM ,GMTD BT. Bhathinda.
PAWAN KUMAR SON OF SH. OM PARKASH n/

rWKKASH, O/o det M/W BT
under GMM ,GMTD BT. Bhathinda.
"AHESH R«N. N/G-SN.RBDHBV SHBN, 0/d BET BT
under GMM ,GMTD BT. Bhathinda.
V- RUHRR. Wo SH. DRGDISH RONRR.
under GNN ,gntd BT. Bhethinde.
C^HARAN PAD RRUR ntO S. Nrrrit siNGH.O/e DET NTH bT
under GMM ,GMTD BT. Bhathinda.
KANTR Rrn, ntO SH. DrgdiSH RRd , OTe DET NTN bT
under GMM ,GMTD BT. Bhathinda.
SAROd BALA W/0 SH. SURINDER KAUR, o/o DET M/W BT
under GMM ,GMTD BT. Bhathinda.
N.SH-IRER DEVI „V0 SH.PRBN RONRR. OTe DET NTN bT
under GNM ,GNTD BT. Bh.thind,.

15.

16

17.

18.

19

20



30,

31 ,

t JAGSIR SINGH SON OF SH. GURDIAL SINGH, G/o DET

N/W BT under GMN, GMTD ST. Bhathinda.

28. SURJIT SINGH SQDHI SDN OF BASANT SINGH,O/o DET M/W

BT under GMM ,GMTD BT. Bhathinda.

29. VIR SINGH SON OF S., MUKHTIAR SINGH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

TEJA SINGH PREMI SON OF SH. CHAND SINGH,O/o DET

M/W BTV under GMM ,GMTD BT. Bhathinda.

BHARAT BUSHAN SINGLA SON OF SH. BUDH RAM,O/o DET

M/W BT under GMM ,GMTD BT. Bhathinda.

SAT PAL SINGH SON OFJARNAIL SINGH, Q/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

SH. RAJ KUMAR SON OF SH. CHIRANJI LAL, DET Coxial

under GMM,GMTD.BT. Bhathinda.

JASWANT SINGH SON OF ASSA SINGH, DET Coxial

under GMM,GMTD.BT. Bhathinda.

MOHAN SINGH SON OF S. GURBAX SINGH,DET Coxial

under GMM,GMTD.BT.Bhathinda.

SMT. SAROJ BALA W/0 SH. BHUSHAN SHARMA,DET Coxial '

under GMM,GMTD.BT.Bhathinda.

SURJIT SINGH SON OF SHAM SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

BALBIR SINGH SON OF SH. BACHAN SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

34.

35.

3^,

37.

38.

appellants

Union of ,India through Chairman-oum-Secretary,
Telecom Commissioner, Ministry of Communications,
D.p.rt»ent Of Teleoo^unio.tlon,
20, Ashoka Road, New Delhi.

Chief General Manager, Telecom, Pb Carcle
SCO NO.102,103, sector 34-A, Chandigarh? ' '

Respondent;^

2.
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6.

7.

S.

9.

10.

1 1 .

12.

16.

17.

18.

19. Jaipal

-20. Surjan Sin(;/h aon of Tshor Singh

21. Pram Lai son of Chaudhri Ram

Koldlp Singh eon of Pishora Singh
23. Bhupinder Singh aon of Chanan Singh

Nirmal Singh son of Sant Singh

I'

OA-578/2000

Gurbaj Singh son of Sh.Sucha Singh ^
riahavir Singh son of Jitaram

Harjit Singh son of Gurdev Singh

Kamal Kumar Sharma son of Sh.Dina Nath

B.S.Thakur son of 8h.Thanthi . Ram

Gurmail Chand son of Sh.Sant Ram

9ajlnder Singh son of Sh.Kehar Singh

Nirmal Kumari wife of Shiv Charan Singh

Nirmala Devi wife of Ashwani Sharma

Kr-lshna Devi wlf® of Satish Kumar

Harvinder Singh son of Sh.Bhag Singh

Man jit Kaur wife ofParamjit Singh
13. Shiv Kumar son of Ram Chand

I'l. Jaspal Singh son of Sh.Kehar Singh

M  Singh Rawat son of Bhupal Singh
Snehlata wifo of Naval Kiahore

Omawati wife of Jaginder Kumar

Rekha Kama! wife of Pawan Kishna
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27 .

28.

29.

3C).

38 ,

■"■•9

•4Ci .

41 .

42.

43 .

44 .

41i.

46.

4 7.

48.

49 .

5C>.

51 .

F'. fV . .Ji;i I I y HOri of SiS F. f's 1 ..Tolly

Gurdip Biriql'i sdri of Sohan Slnqh

birdhar l Lai son of Hira Lai

Madhu SLarnia soo oT- Sa.ngal Rafn

Ari i t. 3 L '..hTi.3^■ i w i -f*9 of lT . S . Wa 1 i a .

Saroj LTa 1 a viifm o-F Mr . S . F; . (4.1 q 1 an i

Sat. ish Lu.mar cyon oF L,ate Sli. Mas i b CLiand

Sci 1 ft (;lia wi-Fe ciF Mr.RamesFi K.aul

ShuF-. la ivyi i i wife of Sh.F'aiii F'ari; ash

F'ualipa Kaijoor wife of SC Kspoor

F.Fi auip 1 ri pet '.■>i.rp t; sson oF T4I... Gupta

R i 1 kai l I w i f oa of Harnafvi Sinqli

Lai it,a B.i.FftLi wife of Sh . St. B-aF-Bhi i

Madan Mohan son o 911. Kanli j y c. Lai

M.irid.ila io.uii.iiri w i Fe of kawinter kuinar

Aeha fJhhabra wife of Madan (Sopal Chhahr a

Meenat: sli i wife of Hof-iwani Shar nia

Reeta wife of Rajinder Lai

Bhashikala wife of Asjok Khanna

Rama Rani wife of Rakesh kapoor

Tripta Late wife of Daman Sain Laroi.ya

Usha Wadhwa wife of Harieet Singh

Sunita Rani wife of Chand Ram

Harvinder Kanr wife of R3 Ba.iwa

Raman k ant wife, of fichhwani bupt.s

Anita Vfti n,a wife of Subh Sapar Vermc.!

M a d.!(n 1,. a. 1 o o n o f G u r i j a y ,a 1

Ranina Bhaein wife of Rakesh Kumar Bhasin
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■i .

68 .

i. I I- g* L. £■ i.
Ril M.iili.ar 66.;iit iK-l. ..'..'fi

St'iai' iiii'

Alt'a Bhar-dia w i Be
i  .,,,-r.fi o-F Ashr.it: St'iarRaFes-h I nini^f ' m ■ _

r  r.i ,;,i. h Ki.i ir.ar A a t wPs, vesh t i iinari ''Jire t ■
r _ f (iiil"! '6Fi a r nir.ii

Ir.hu SlBaruw. w i Be <..B
,■ f o, iB. -■- ■■ ■ 1 1 f.'fi-sr.fiMan..i <560 r:T ..uh -

Amarj.t .-an oB Sarhar. Pa..

R'i'-FFi I"- -a' I * T t ai

Anita hl.aMa Be of BBl Bt iatw.
B,r,..na 1 h .r,r,a v. , fe of brr, . I Bhaooa

; JT j ri4"- ' -M I ^Surinder y^fU^T^r x wi-T.:.

A..ha Shar.i> -. f e of So..K, l, bhaom.
Sat.eh Bala wife oB Boil BhardwaJ
Charuler Banta wiBe of PL

.{ c... IfidprOi^l iSl-ues>hl^ N^ivivian uf lr.df.xp.

Nirmal Baor wife of Aj if Sindh
Mohinder Binqt. Atwal B-on of Bifliar
Af.-'.al

/

Pan Sunqh Bon of Sor.lit 8, nah
Anita CiiS- i - t. f e of > o 1 di O -".ah

r-, ..-ir-.i- T' 'H B- I.in(itr-IA1 ] wo I ti 1 o n B " J B I
, . , ■ >, p. - I I . ' r..B,,:.i .. t I I-B-IPfinet- .a 1. t-Bounoi- fooi ih i. . ■ i - .

a

a I.

ri

Sinqli

i.;h .1 -■■ f

1 1 ,

<*ak Sinoh boo'of SorS it binuh
UlU r rnnu t 8iri..;ih Kon of 601 1 1.1. 1 Suii.iti

Both woi i- inu

a I tkai iaqO' Tp leCOiinl.UI

Son 1 Of I t'to onoo.

■| I c -ii t 1 r.'i < Ri-'r .iBr .
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Surest-! Kumar- Dhingra son oF Juga 1 K..lGt"ior-e

Prabodh Chand son of Sh.Bit-iari Lai

Paj indei Kuinar '-^on of St-i .Matiar Lt'i-and

A1 ) wo'i-ki i iq as SfiTi i or TOA under

General fiariager' 'Te 1 ec omiiiui! i c a L i ijrra , baff-i i. rn.l-* .

Hat'wi rid f Jarid son o-f St-ibaBl'i Chai'id

A III a r' lit of- Bi.iba.'Sh CKiand

Al l worliirig a& Sen 'irjr TOA bener a 1

rtariaqer" 1 1 ecommun i ca t i on s . ,.Tal landfiar .

r<
.  I. # Af-'p lie, an t s ■

Ver sus

1. Uri 1 on of- India tlirouqh Chat t man—cuiii—Sec relai y

T e 1 ec oiTi Coirirn t ssi i oner , Mm i st r y o f

Comniuri i c a 1. 1 ons , Depar -t; inenf ( if

Te I ecoirimui! i,c af i oris , Sancr-iar Bt'iaiuan 'J'.i, A-sfiofa

Road, New De1hi.

2. Cfiie-F Gerieral Manager" (Punjab C i r* c,: I e}

Teleconimufi x cat i oiis Chand i qar fi .

Gener a I Manaijer , T'e I ecomrriun i aL i'Dns , Popar

G e n e r a .1 N a i-i a c] i.v r" .

8 a t f I i. n d a .

T e I et: ommun i c a t j c-ri a

Gener'al Manager,

Jai landh ai .

T'e L eccjitimuri i c a f i ori

. .Pesponden t a.
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.

7 .

a.

9 .

J.0.

11.

12.

NARAIN SINGH MANHAS son of Sh. Malha Singh Manhas,

0\o Area Director Telecom, JAMMU.

KISHORI LAL son of Late Sh. Dharam Chand,Sr.

IDA. Telephone Exchange, Rajouri.

SANJEEV KUMAR son of Sh. Tirath Ram Gupta, Sr.

TOA, Office of Telephone Xgc, Rajouri.

BIMAL KUMAR son of Late Sh. Kamal Nain Sharma,

Sr. TOA, Office of Telephone Xgc. Rajouri.

NEELAM KUMARl daughter of Sh. Sita Ram, Sr.

TOA, Office of Telephone Xgc, Poonch.

ROMESH CHANDER SARALCH son of Sh. Rai Singh

Sarlach, Sr. TOA, Office of Telephone Xgc, Poonch.

ROMESH KUMAR son of Mai Ram, Sr TOA, Office of

T.D.E.,Udhampur.

JAGDISH RAJ son of Sh.Girdhari Lai, Sr.TOA,

T.D.E., Udhampur.

SHIKANDER SINGH son of Late Sh. Narotam Singh,

Sr.TOA, Office of T.D.E., Udhampur.

GURCHARAN SINGH son of Sh. Kesar Singh, Sr.TOA,
Office of T.D.E., Udhampur.

SHASHl BALA daughter of Jagdish Raj, Sr. TOA,
Office of T.D.E., Udhampur.

SUNITA SHARMA daughter, of Punya Datt Sharma,
Sr. TOA, Office of T.D.E.,Udhampur.



4^

3^ _ DALJEET SINSH son of Gurbax Singh, Sr. TOA,
Office of T.D.E., Udhampur.

SANJAY PANDITA son of Sh. Vasu Dev Pandita,

Sr. TOA, Office of T.D.E.,Udhampur.

RAKESHWAR PAL son of Sh. Nand Lai, Sr.TOA, Office
of T.D.E., Udhampur.

KARTAR SINGH son of Sh. Amar Singh, Sr.TOA, Office
of T.D.E., Udhampur. ,

SANDEEP SHARMA son of Sh.Late Sh. K.L. Sharma, Sr.

TOA, Office the Area Director Telecom, Jammu.

BOOH RAJ SHARMA son of Sh.Tirath Ram, Sr.TOA,

Office of Area Director Telecom, Jammu.

MOHAN LAL MANGOTRA son of Late Sh. Bindru Ram,

Sr. TOA, Office of Area Director Telecom, Jammu.

20. BALDEV RAJ son of Late Sh. Amar Nath, Sr. TOA,

Office of Area Director Telecom, Jammu.

21. SATISH KUMAR VERDI son of Late Sh. Munshi

Ram, Sr. TOA, Office of Area Director Telecom,

Jammu.

22. GURMEET SINGH son of Janak Singh, Sr. TOA, Office

of Area Director Telecom, Jammu.

23. SUNITA GOSWAMI w\o Maj. P.K. Mangotra, Sr.TOA 0\o

the G.M.T.D. Jammu.

24. ROMESH KUMAR RADHU son of Pt. Badri Nath Bhatt.,

Sr. TOA, 0\o Area Director, Leh.

25. SUMIR JI RAINA son of Sh.D.N.Raina, Sr. T0A,0\o

Area Director, Leh.

14 .

15.

16.

17 .

18.

19.

7^n
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'47

26 .

11 .

30.

31

, sh Gazzaa. Singh, Sr. TOA, 0\°
M.S. REEN son of Sh. G

D.E. CSD, Jan^mu.

S.H.T.D. 0.«»u.

SUKHVINDER KBUR d.ugM.r
o c CSD, Jammu.

SR. -rOR. 3,. s. Swaran Singh,
^TKinu -TI son OT »n.DAVINDER SINBH

S„. TO.. oxdS.0.0 a>, ood..
s  Mian Singh, Sr.TOA,

BBLBSR SINGH son of S. "1
Q\o TDE, Udhampur.

d, nf S. Swa.an Singh, Sr.BAUVINDER SINBH son of S.
rv* ̂  *r ^ •

Sh. Rattan Chand,
Ij^rSHANA DEVI daughter o

,3, ONO Area Director, (T), ̂ a..na.
nf Late Sh. Chander DevpojR SHARNA, daughter

5. NEERJA (T),Janimu.
sr. TOfl, OXO .r« Olredtor, (T).

S.H.B SINGH .on of SH. Kedar SIn,H.SG. .
OXO fiOTR Udhampur. s,„toKh Singh,
DAVINDER SINBH -I,son

sr. T0«. OXo TeI.dOm

RQOP LOL .on of Sh. Sr«an D

.  „ 3„. tor. SXo
PARKASH chand son of Dassu am,

nirector Telecom, Jammu.

anil KUMAR KOUL son of Late
sxo .no. -rodfor Tolecom. dammu.

tarseh gurta Hif. df

0\o TDE, Udhampur:

35.

36

37,

38.

39.

34.
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40.

41.

42

43.

44.

45,

46.

47

48

49

-13&

nOHAN LftU BHAGAT sen of Sh. R"»l
OXo SD0,(T,. KAt..

ftSHOK KUMAR "H.

rMT Sringar ( *n\o 6ni ,orx y Cr.
. Late Sh. Tej pal Singh, Sr.

VIR PAL SINGH son of Uat
nxo Director DUM (TP),

Raman Malhotra,Sr.TOA,
RITA RANI KAKKAR wife of Sh.Rama
n\o GMTD, Jammu. nf Late Sh. J.C. Sharma,
TRIPTA SHARMA-II wife of La

f T^ . Jammu.

TOA 0\o ft''®®Sr. tuh, u .

,f chs A.K. Bakshi, Sr. TOA,
SIMLA DURANI wife of She.

(Ti . Jammu.
Q\o Area Director, (T),

,f Ch PL. Bhat, SR. TOA,
PRAN KUMARI wife of Sh. •

r T ■» . Jammu.0\o Area Director (T),
■4: Qh O P. Sharma, Sr. TOA,TRIPTA SHARMA-I wife Sh.O.P.

t™..- r T ^ . Jammu.0\o Area Director (T),

S...TOA. 0X=Ar.a0irecto.<T,. ^
+ Sh Shiv Singh, Sr.TOA,ROMESH CHANDRA son Q-f SH-S

□\o GHT.ID), Sringar/J»««o- ^
„4. Sh Krishan Singh, Sr. TO ,

RABHBIR SINGH son

0\o GMTD, Jammu.
late Sh. Oma Datt Sharma, Sr. TOA,sat pal son of lace

Q\o GMTD, Jammu.
. Late Sh. Rattan Lai, Sr.TO ,

SANJEE'^ KUMAR son of Late
0\o GMTD, Jammu.

O  n-f Late Sh. Ram Chander ,Sr .TOA ,NARINDER KUMAR sOn of Late
0\o SDE Trks. , Jammu.

50

51

52.

53.
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SUNEETA SHARMA DAUGHTER OF Sh.Durg. D.s=, Sr.TOA,
0\o SDE,Trks.,Jammu.

FAQIR SINGH Jamwal . son of Sh Sarl.h . =•'
=n. barishat Singh

J-wal. Sr TOA. OXo SDE, Trks. , aaa,a,u.

a

(By Advocate: None for applicants in ail^Sie^^cases)

VERSUS

1. Union Of India through Chairnan-cun-Secretary.
Telecoo, Commissioner. Hinistry of Communicati
OepATt.e„T o<

20, Ashoka Road, New Delhi.

ons,

Ehief General Manager, Tel

Circle,Jammu Tawi.
ecommunication, j&k.

(By Advocate Sh. K.R.Sachdeva In all the 6As''f®Sce?i'1lo.576/2000)
(Sn. H.K.Gangwani for respondents in OA-576/2000)

ORDER

Delievered by Hon'ble Shri sjAeTe Rizvi, Member (A)

All these OAs ( OA Nos. 575/2000, 576/2000,
577/2000, 578/2000, 608/2000 and 24/2000) have been

tiled by the Sr. Telecom Operating Assistants (for
short Sr.TOAs) working in the establishment' of

Respondent No. 1 (Cha.i rman-cum-Secretary, Telecom
Commissioner, Ministry of Communications, Department of

Telecommunication, New Delhi) and are seeking promotion
to the rank of Junior Technical Officer (JTO),, in the
■same establishment on identical grounds and by impugning
the same set of orders, with the consent of the learned
counsel on either side it is, therefore, proposed to
dispose of these OAs by this common order.
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The applicants in all the OAs are aggrieved by

r.he provisions of the JTO Recruitment Rules, 1995

(hereinafter referred to as JTO RRs. 1996) and have

impugned the vires of the aforesaid RRs on the ground

that the provisions of Article 1A and 16 of the

Constitution are thereby hit. The applicants have al/so
%

along side impugned orders issued by the respondents roi

noining screening tests for promotion to the post of oTr)

ag.ainst 35% quota prescribed in the aforesaid RRs,

7^'

As none was present on behalf of the

.appl icants in any of the OAs, we have heard the learned

,-;,.o!jiise 1 ffir .the respondents, in detail , and have aiso

perused the material on record.

The aforesaid JTO RRs-1996, the vires of which

has been challenged by the applicants, insofar as the

aame f^elate to the contentions raised by the applicants

provide as follows.

d.(A) The posts of JTOs are to be filled 50% by

direct recruitment through competitive examination (in

accordance with the' instructions issued by the

Oepartment in this behalf) 'and the remaining 50% by

promotion/transfer as indicated under column 12 of the
1

Schedule to the aforesaid Rules. ■

4(B) The aforesaid column 12 of the Schedule

provides that 50% posts of JTOs to be filled by

prornoti on/transf er of departmental candidates will , in

i-i;rn, be filled 15% by promotion of departmental
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candidates through a competitive examination and tne

remaining 35% by promotion/transfer of Transmission
_  (TAs)/wi reless-Operators (WOs)/Aut.o Excnange

Assistants(AEOs)/Phone Inspectors (Pis) and Teiecom,

Assistants (TTAs).. The same column 12 of the

Schedule further provides that the above mentioned i5%

posts of JTOs to be filled by promotion of

departmental candidates through a comperi r. ve

examination will be so filled by employees, other than

rhe following erriployees, considered ei igibie for lIi't

pu rpose:-

" i' i ) borne on the regular establishment and
working 'in Telecom. Engineering Branch
of Department including those working in
the office of Chief General Manager,
Telecommunication Circles/District other
than.

(a) Transmission Assistants, Telephone
Inspectors, Auto Exchange Assistants and
Wireless Operators and TTAs.

(b) pi umbers/Sani tory Inspector/Conservancy
Inspector.

i' ii) Working in Telecommun.ication Factory,
other than those borne on industrial
establishment."

5, From the aforesaid provisions" of the JTO

RRs-'i996 made effective from 9.2. 1996, it is clear tnat

the post of Sr. tqa is included in the list of officers

rendered eligible for consideration under the 15% qi-inta

earmarked for promotion of departmental candidates

cbrough a competitive examination. For the same reason,

the post of Sr. toa cannot be said to.be included for

consideration under the 35% quota earmarked for oeing

"■'1 1 led througl'i promot i on/transfer of TAs/WOs/AEAS/'FT s

and TTAs.
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fi , The .aforesaid RRs have been framed under the

n roV i so to Article 309 . of the Consti tut i on and the i r

vaiidity cannot, therefore, be ordinarily questioned

except on the ground of violation of .Articles 1A and 16

of the Constitution. That is why, the applicants have

advanced the plea of violation of the aforesaid Articles

of the Constitution by the act of the respondents in

ovoluding them from the scope of cons i de rat'Ciri "or

promotion under the aforesaid 35% quota, t/e will dea ■

with this issue in the following paragraphs. Along

side, the applicants have also placed reliance on

oertain administrative/executive instructions issued by

the respondents and placed on record at Annexures A-3,

A-ii and .A-5. All these instructions were issued before

the aforesaid RRs of 1996 came into force and,

therefore, would be void to the extent any of these are

repugnant in any manner to the provisions of the
\

aforesaid RRs. Thus invoking the aforesaid
/

administrative/executive' instructions in support of

their case will not help the applicants.

V

5, Insofar as the vires of the aforesaid RRs ot
I

1996 is concerned, it must be pointed out that while

A r 1.1 r. 1 e y ^ of t.he Cons t i tu t ion does not- a 11 o^

discrimination between equals, the same also does not

prohibit framing of different sets of rules for

different categories/cadres of employees. Admittedly

the cadre of the applicants is different from the cadre

of the TTAs and the other categories included in the

aroresaid RRs. We also find that there are two

different routes available to the .Sr.TOAs (appl icants ;n

i/
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(

these OAs) for getting promoted to the rank of JTOs.

Firstly, they can seek promotion under the aforesaid 15%

quota through a competitive examination. Secondly, they

(Sr.TOAs) can first get promoted to the rank of ttAs

through another competitive examination and thereafter

get promoted to the rank of JTOs under 35% quoi.a

aforesaid. We find, that a distinct provision has been

made in the TTA RRs 1996 (Annexure R-3) providing for

h}-,0 absorption/promotion of Sr. ̂ TOAs (applicants in

ti'iese OAs) to the rank of TTAs. Viewed thus, the Sr.

TOAs constitute a feeder cadre for the post of TTA, and

at the same time are eligible, subject to certain

conditions. for promotion directly to the rank of -JTO

under the 15% quota forming part of the aforesaid RRs

1995. In our view, therefore, there can be no question

of invoking the provisions of Articles 14. and 16 of the

Constitution in the OAs under consideration, and the

corresponding plea advanced by them is rejected.

ay

7, The learned counsel appearing for the

respondents has drawn our attention to the orders passed

by the Chandigarh Bench of this Tribunal on 20th May,

1999, in a similar case and involving similar issues

whereby the prayer of the applicants for interim relief

was disposed of. A copy of the order passed by the

Chandigarh Bench has been placed on record at Annexure

R_7, We have had occasion to refer to the findings of

*■

the Chandigarh Bench of this Tribunal recorded in the

aforesaid order. The following extract taken there from

will be found useful for arriving at a just and fair

conclusion in this ca.se:-
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"Notwithstancling the claim of the
applicants regarding the qualificationsfor the cadres Of Sr.TOAs/TOAs anS i?As

forming part of a

oi!] gf-oup', this letter"^ m^ef i?
Wp~'" can tLp separate cadres,w. can take judicial notice of this fact
-slso that qualifications for dirart
recruitment to the post of TTAs and jfos
are essentially of technical nature and
are of much higher level. That'there'is
some similarity at the initial' staae"
cannot be the determining factor"that

cSd^es.^"® equivalent or similar

n^i

that the
basi cal1y
operating
whereas

argued'^'^^JSt^'^pftr® strenuously•flfyuea that after introduction nf
sophisticated machinery by the iPiecom

and the applicants are also dealing with
sophisticated machinery as TT^s' ̂  n'
decent,iL Sn I'®"?'"" apparently---p.- v.. On a closer scrutiny, we find

cadre of the applicants is
or the persons who would he
such sophisticated machinery

„  e. • " Other categories'

repair and other un-koon 1

sophisticated machinery. Both thpqp

PJ -w S -laSftK^c!]-®
Of altogether. The cadre
fepdp; ^aHre's'^^'"'"' oategory o?posts of ^tas the-  or I IAS in Category in throunh

technical pe-opie^Snd thp^''®e4. "basically
dual If vino thereafter through
No'()?^a^d ™'"?hel1a®lte?'
category of sr toa
competitive examination.''Thus!'t'he'claim

bnpassing'^^c2egortIs'"nY''s
appears to be far

J/

interim relief
required to' '
rippli cants have
their favour.

a  court of law
e.xamine whether
a prima facie case

Admittedly, and even

for

i s

the

i n
as
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per t.he case of the applicants, as "long
as the Recruitment Rules of 1996 stand,
aa they are today, and are not set aside,
applicants have no claim against the ■..■5%
quota. We will be assuming too much if
we permit the applicants to be considered
against the aforesaid 35% quota, meant
for other categories, by ignoring the
Recruitment Rules at this stage. It is
yet to be decided as to whether the said
Recruitment Rules for posts 9f JTOs are
in violation of some provisions of the
Con.eti tution and are likely to be
quashed. Prima facie, rules can always
be framed, providing for different quota
for different categories, as it is in the
present case. We do not find existence
of any inherent vested right in favour of
the applicants under any law for this
purpos0, much l6ss in t-he Chapter of
Fundamental Rights in the Constitution or
India as claimed by the applicants. What
to say of Fundamental Rights, they do not
have as yet a right even under the
Recruitment'Rules.

9. As discussed above, we are of the
opinion that prima facie the cadre of the
applicants is of non-technical- nature,
while the TTAs, included under 35% quota,
are technical . Obviou.sly, there appears
to be no comparison between these two
cadres. .Such comparison, as claimed by
the applicants, on the basis of equal pay
scales is quite tedious as,, if accepted,
it can made many more categories of
employees eligible for such posts. Yet,
the rules have made a provision for some
persons even in the cadre of the
applicants who may have technical
aptitude for technical jobs by earmarking
15% quota for their promotion through
competitive departmental examination. In
our opinion, that sufficiently takes care
of the claim of the applicants.

10. Article 1A of the Constitution does
not allow discrimination amongst equals,
but does not prohibit framing of
ijifferent sets of rules for different
cadres. The cadre of the applicants is
different from the cadre of the TTAs and
other categories included in the 1996
•JTOs Recruitment Rules, aforesaid. We
have also examined the nature of duties,
their status and also the position of
Sr.TOAs under the 1998 Recruitment Rules
vis-a-vis T.T.As. In our considered
opinion, the aoolicants have no case at
all , what to say of existence of a prima
facie case, for grant of interim relief,
as praved for. Accordingly, the oraver
for interim relief is hereby re.iected

Cli

rt (emphasis supplied) .
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The aforesaid order of the Chandigarh Bench of

this Tribunal Is not a final order and cannot,
therefore, bind onus. All the same we find that the
Tindlngs recorded by the Chandigarh Bench, which have
heen reproduced above, are totally m accord with the
piovi,,ons of the aforesaid RRs of 1996 and RRs of 1998.

will be .seen that we have already reached the same
conclusions m our discussions outlined 1n paragraphs
preceding the paragraph 7.

In the background of the above discussi
ion, the^  i...annot survive and deserves to be dismissed. we

order accordingly. No costs
—  L

(pkr)

(S.A.T. RIZVI) , "V"' \
MEMBER(A) (KUllDIP SINGH)

MEMBER (J)
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